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“Use of RTI to Correct RTI Act” 

Wow... that is the power of RTI Act to Bring Change in our Governance 

(03 APRIL 2008 – 03 NOVEMBER 2012) 

 
 

An RTI Success Story 

 
For seven years, Hindi Version of RTI Act had carried over 34 Mistakes till 

corrected edition uploaded on government website on 03 November 2012. 

 

Ironically, activist Commodore Lokesh Batra (Retd.) had to use power of RTI to 

get the Hindi Version of RTI Act, 2005 corrected. 

 
It is not only an RTI success story but also herculean efforts of an RTI Activist 

to push officials of PMO, DoPT and Law Ministry to get the result. 

 

This story has Two Parts as under: 

 

PHASE-1  :  

[03 April 2008 to 22 June 2009 (15 months)] 

 
It took almost 15 months..... email-letters from Commodore Lokesh Batra to 

CIC & Prime Minster... number of RTIs and in between CIC hearing/Order....  

to move government to find that there are 34 mistakes in Hindi Version of RTI 

Act, 2005. 

 

PHASE-2 :  

(23 June 2009 to 03 November 2012 (40 months):  

 

It took another 40 months .... more RTIs, Appeals...frequent letters & 

reminders and Commodore Batra meeting officials of Law ministry and DoPT 

....for government to upload corrected edition uploaded on government website.   

 
Contd/- 
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This Story Started in April 2008. 

 
After writing to CIC on 03 April 2008, Prime Minister on 10 April 2008, followed 

with RTI on PMO on 13 May 2008 that led to CIC Hearing on 12 March 2009, 

and again filing RTI on DoPT on 04 June 2009, along with good persuasions 

with PMO, DoPT and interaction with Ministry of Law & Justice and Media : 

 
On 22 June 2008, Law Ministry issued notification regarding 34 mistakes in 

Hindi Version of RTI Act. Commodore Batra received a copy of Notification on 

23 Jun 2009. 

 

During this process, in CIC hearing on 12 March 2009, it was also exposed 

how Virus infected PMO's Email system (PTI story of March 2009).   

 
DATE LINE :   

 (PHASE-1) 

 

03 April 2008 :  
 
Email-letter sent to Chief Information Commissioner (Chief IC) intimating 

about serious mistake.  

 

10 April 2008 : 

 
Email-Letter sent to PM. Batra had Proposed: 

 
 Quote  
 

“This is a serious mistake and needs immediate correction. 

Hindi speaking States can make full use of this mistake to their advantage.  

Sir, I request someone in Government should immediately go thru the 

translated Hindi version of the RTI Act 2005 to ensure that there are no 

more mistakes.  

In the meantime Government needs to issue notification to correct this 

mistake.  

I have since written about it to CIC also on 03 April 2008.  

Sir, I am also placing this mail in Public Domain including media. 

Unquote  
Contd/- 
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13 May 2008   :  

 
RTI filed in PMO to know the status of letter sent to to PM on 10 April 2008.  

 
11 June 2008 :  

 
CPIO, PMO response stating Email-letter of 10 April not traceable but a copy of 

same email-letter enclosed with RTI application of 13 May 2008 has been 

forwarded to DoPT. 

 

Filed Fist Appeal to FAA PMO 

 
FAA, PMO response not satisfactory and case goes to CIC  

 

12 March 2009 :  

 

Case heard by CIC. : 

  
During CIC hearing, CPIO, PMO admitted virus in PMO computer system 

reason for not receiving email of 10 April 2008.. 
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12 March 2009 :  

 

After the CIC Hearing : CPIO, PMO had also provided a copy of PMO ID dated 

11 Jun 2008 addressed to Secy, DoPT.    
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04 June 2009 :     

 
When mistake still persisted, after one year of PMO writing to DoPT, 

Commodore Batra filed an RTI in DoPT to seek status and to do inspection of 

files. With his RTI, Commodore Batra enclosed a copy of PMO note of 11 June 

2008 on the subject addressed to Secretary,  

 
29 June 2009 : 

 
CPIO, DoPT stated that PMO ID of 11 June 2008 was not received by DoPT.  

 

However, after receiving intimation from me, DoPT took up with Official 

language wing, Legislative Department, Ministry of Law & Justice (MoL&J) 

 

Consequently, Legislative Department, Ministry of Law & Justice issued 

Notification on  22 June 2009, regarding 34 Mistakes/ corrections in Hindi 

Version of the Act.  

 
 

Contd/- 



 
Page 9/19 

 

 

 
 
 

 
Contd/- 

 



Page10/19 

 

 

 

 

 

 

 

 

Contd/- 

 

 



Page11/19 

DATE LINE   

(PHASE-2) 

 

05 Oct 2010 : 

 
After I observed, few mistakes even in the notification issued on 22 June 2009 

and additional mistake in Section-19(6). 

 
Filed an RTI in Official language wing, Legislative Department, Ministry of Law 

& Justice (MoL&J) 
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18 October 2010 : 

 
CPIO, MoL&J responded. 

  

25 October 2010 : 

 
File inspected in MoL&J.  

I was informed in writing that updated version of Act is under printing and 

once it is published, a copy of same will be made available to me (Commodore 

Batra). As an appellant, I even endorsed the same on the Ministry’s File. 

  

 

 

Contd/- 
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IT TOOK ANOTHER 10 MONTHS TO WAKE-UP DoPT 

 

18 February 2011 : 

 
I sent an Email-letter to Shri K. G. Verma, Director (RTI), DoPT along with my 

communication with MoL&J. (See in trail) 

 

16 August 2011 : 

 
Sent Reminder-1 to Shri K. G. Verma, Director (RTI), DoPT 

 

 07 December 2011 : 

 
Sent Reminder-1 to Ms. Anuradha S Chagti, Director(RTI), DoPT 

 
08 December 2011 : 

 

My Email was forwarded by DoPT to the Legislative Department, Ministry of 

Law & Justice (MoL&J). 

 

Contd/- 
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29 December 2011 : 

 

The US & APIO, Legislative Department, Ministry of Law & Justice (MoL&J) 

intimated to me that the Updated Bilingual Edition had already been published 

on 01 February 2011 

 

Thanking me for pointing out mistakes; it was intimated by MoL&J that a 

minor error in Section 19(6) still left and will be corrected in next edition. 

 

 

 

 

Contd/- 



 

Page15/15 

 

09 January 2012 : 

 
Keeping to their words recorded on the File; the Legislative Department, 

Ministry of Law & Justice (MoL&J) forwarded me a copy of the Bilingual edition 

published on 01 February 2011.  

 

 

 

 

Contd/- 
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IT TOOK SERIES OF REMINDERS AND ANOTHER 10 MONTHS FOR DoPT 

TO UPLOAD ON WEBSITE, CORRECTED VERSION OF THE HINDI RTI ACT 

 

 

 
Contd/- 
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10 January 2012 : 

 

I wrote to Ms. Alka Sirohi, Secretary (P) forwarding my communication with 

Legislative Department, Ministry of Law & Justice (MoL&J). I requested her 

posting updated edition of the Act on the website. 

 

 

18 January 2012 : 

 
I once again wrote to Ms. Alka Sirohi, Secretary (P) forwarding scanned copy of 

Bilingual edition of Act emphasizing the need to update the website and inform 

all concerned. 

 

 

29 May 2012 : 

  

I wrote to Shri P.K. Misra, Secretary (P) emphasizing the urgency of correcting 

the website. 

 

13 July 2012 : 

 

Had meeting with JS, DoPT and handed over a Published Copy of the the 

Bilingual Act, Edition dated 01 February 2011. 

 

 

18 October 2012 : 

 

I requested for appointment with the Secretary (P). One of the agenda point was 

uploading updated copy of act on the website. 
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03 November 2012 : 

(An Historic Day) 

 
 

Had meeting with JS, DoPT, where I was informed that the updated copy of the 

Act is being posted on the Website. 

 

On return, when I checked the DoPT website, as well as RTI Portal, I was 

thrilled to find that….. at last the 01 February 2011 Edition of RTI Act, 2005 

was already uploaded on the Website. 

 

Rest is history...  

 

“Use of RTI to correct RTI Act..  Wow... that is the power of RTI Act to 

Bring Change in our Governance System 

 
CHEERS 

 
Warm Regards, 

Commodore Lokesh Batra (Retd.) 

BringChangeNow 

[ www.bringchangenow.org ] 

 

 

 

 

***************** 

 

 


